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RA 34/91 in 0A 27/91 DATED: 19, & 9

SHRI JAMALUDDIN VS U,0.I.
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The respondent Union of India filad the R.A. against the’
order dated 28-=1-1391 granting interim reiiaf to the resasondent
aéplicant Jamaluddin. The respondents, petitioner wz2re directed
that the apanlicant shoﬁld be allowed to continue in service after
31—1-1991 till further order, on the condition that if the applican
does not succesd in the U.A., his service beyond 31-1-1991 shall
not be counted for the purposes of calculating any of his retire-
mant benefits, This R,A. was filed on 8=1-1991, In this R.A.
M.P.No,455 was also filed by the petitioner, resaondent*of the 0A,
that the order dated 28-1-1991 be stayed till the disposal of the
RA.
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On 13-2-1991 1t was ordered tHat both the above MP as ur\
as RA be listad befare the Bench as thessz ralate to an lnLerlm\\

aorder. . . - N

In the meantime on 26=4-1991 the OA of the above RA was
decided on merit and the life of the interim order dated 24-1-1991
was extended for six months and by the tims respondents usre
‘directed to disoose of by a resasonsd order the represéntation
dated 38—10-1990 of the applicant rzgarding the correction of his
date of birth.
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The RA was finally heard on 9-5-1931 i.es. much after the

decision of the UOA on 26=4-1991,

In the above circumstances this RA has hscome infructuous

and is besmsy rsjected. ¢
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